Unisn of Inq
Others

Hen.fic, Justice U.C.Srivastava, V.C,

premeted, this applicatien has becems inPrUctu.us. %n
transfer applicatien was Ffiled befere the High C-umtﬁw.
which was filed after the earlier ene was allsued and
the senierity 1list ugs quashed and the sutherities yere
d?ractad Le prepare sanierity list afresh in accerdance
with the directiens centained in the decisian, féaling
dissatisfied yith the fresh Senierity list, the applicant
filed a urit petitisn challenging the prematisns af |
the respendents Ne,4,5, 6 & 7 te the pest ef Raaiatunt

Jhnp Superintendent and alse preyed fer:' certain ether

cannec-ted religf,

25 In the Leunter-Affidavit, the LeSpendents hava
8tated that se Par as the garlier premetiens are cencerned,
Lthe applicant wes nel entitled te the same, The benafit
of upgraded pest was qiven enly te the senier-mest
incumbents and the applicant met oeing the Senler~mast,

vhe respendents yhe yere sgnier te him were given Lha

benefit, Further, the pest af Asstt, “h-p duPﬁt.(%.?DD-QBU)
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_ ignerning |
: by Shri 8talkar appears te be cerrect and accerdi
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| i this applicatien is d jismissed, - 3hri Amit
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further stetes that the senierity list has been r
|

and this seniarity list has
‘ Acc-rdingly this .ppliﬂitiln
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beceme infructueus,

Medter (A)

Dated: 26th Wevember, 1992, A llahabad,
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